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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION 36 OF 2023
IN

ORIGINAL APPLICATION No. 329 OF 2021
IN THE MATTER:

DEVANSHU BOSE ... APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS
.RESPONDENT(S)

WRITTEN SUBMISSIONS BY APPLICANT

To,

The Hon’ble Chairperson

And His Companion Members

Principle Bench - National Green Tribunal

The humble written submissions
Of the abovenamed applicant

MOST RESPECTFULLY SHOWETH:

1. Applicant preferred present litigation before this Hon’ble Tribunal on
26th day of November 2021 in Original Application 329 of 2021 with
regards to septic tank of a colony being pumped into open land
containing untreated sewage of extraordinary quantity of about 1,45,000 (
One Lakh Forty Five Thousand ) liters generated daily in rough estimation
from about 300 (Three Hundred) households- which was dumped behind
the area behind the residence of the applicant from an area covering

70,000 ( Seventy Thousand) square meter.
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2. The applicant craves liberty for this written submission may be read
along with previous written submission dated 29 December 2024
uploaded on 31 December 2024 and Interlocutory Application no. 445 of
2025 and 449 of 2025 for the sake of brevity and in order to avoid

repetition.

3. Further. it 1s submitted that applicant has read the compliance affidavit
provided by the learned counsel for Respondent no. 1 through email on

S5th August 2025.

4. The applicant is hereby providing an issue wise submissions.

LIFTING OF RAW SEWAGE AND TRANSPORT THROUGH
TANKERS
5. It is submitted that photographs furnished by R1 is only for a

compliance- in form and not compliance in substance.

6. The yellow building with over head water tank with location shown as
233 Tajganj Basai in the photographs do not belong to Nalanda Town
located at Village Barauli ahir adjacent to Village Rajrai and there is no

connection between the two.

7. R1 has not furnished any account of funds utilized in the activity of

transport of raw sewage.
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8. If the submissions of R1 are to be believed indisputably that it
complied to directions of Hon’ble Supreme Court and collected 1.5 Lakh
Liters of sewage everyday at zero cost for a period of more than seven
months from 1st January 2025 to 29 July 2025 ( the date when STP
allegedly became operational - claimed by R1 ADA).!

DRAINAGE CONSTRUCTED FROM NALANDA TOWN TO EKTA
CHOWKI

9.1t 1s submitted that R1 never made the plan/ detailed project report of
drainage public - especially when the cost of project is more than 7

Crore rupees.

10. The secrecy gives advantage to R1 ADA to act with impunity and
make modifications as per their convenience without public

accountability.

11. The ordinary citizen can never compare and observe the differences

between proposed drainage plan and actual drainage constructed.

I1. Tt is a very unusual yet accepted conduct of institution like RI-

ADA wherein planning 1s an afterthought to execution.

12. As a consequence, the drainage that started as open drain for the
purpose of carrying treated water has been converted into sewage drain
beginning from St Mary School at Rajrai Road because the road has
been severely encroached and the R1 ADA could not arrange Right of
Way for the drain.

" Paragraph 5 at page no. 4 of Compliance Affidavit dated 5 Aug 2025 of R1
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13. It is submitted that claim made by R1- on 5th August 2025 that
drainage construction has been completed is fraudulent in nature and

applicant is furnishing photographs for the same.?

14. The water along with sewage and alleged treated water ( beginning
operation from 29 July 2025) is stagnant in the under construction drain

from as early as March 2025.

15. A barrier of temporary nature has been erected from mud and soil to
prevent the flow from the constructed part of R.C.C. drain towards the

under- construction part of the drain at St Augustin School Rajrai Road.

CONSEQUENCES OF THE DRAIN UNDER CONSTRUCTION
16. When constructed, the drain will carry initially 20 Lakhs Liters of
sewage and domestic water allegedly to STP at Dhandhupura from

Nalanda Town and the adjacent (more than) 20 ( twenty) colonies without

the STP.

17. The undisputed records indicate that there is severe mismatch of the
processing capacity of STPs in Agra and the sewage generated by the
District Agra - even if the figures which are under- estimations are

believed undisputedly.

18. The only way for STP Dhandhupura to treat the water and prevent
toxic water draining in the river Yamuna is by being able to process
beyond it’s designed capacity without ever having maintenance

down-time.’

2 Paragraph 8 at page no. 5 of Compliance Affidavit dated 5 Aug 2025 of R1
3 Last paragraph of Status Report page 2 of R1 dated 12 December 2022 in OA 329 of 2021
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19. The precautionary principle stipulates that the risk of preventing
pollution to Yamuna requires an adequate capacity creation for a

centralized STP infrastructure.

20. Further, it is submitted that the ground water which is already at
dangerously low levels- is being carelessly exploited and transported to

the river Yamuna is not a sustainable solution.

21. The one directional bulk movement of ground water to the river

Yamuna threatens the fresh ground water security.

SEWAGE TREATMENT PLANT OF NALANDA TOWN

22. It is submitted that R1 has delegated the core and essential activity
of assessment of defects, planning and decision making to thirty parties

_ . third
without accountability.

23. The integrity of RI1 is demonstrated by the fact no meritorious or

ordinary firm bids for tenders floated by the institution.

24. Chem Eco Engineers - the firm who was the single participant in

(13

previous tender has been granted the tender as “ agency” to both plan

and execute the work.
25. At this stage, it is reiterated by the applicant that concerned “agency”

of R1 does not have any merit to execute work of such nature because

it was formed very recently without any prior work history.
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26. There was never any analysis, debate or comparison to deliberate

upon the long term - dispute free operations of STP.

27. The * agency” hired by R1 is only for a limited period of six

months.

28. Neither the “ agency” nor the R1 has any willingness or incentive

to foresee the disputes inevitably occurring beyond that period.

29. It is submitted that R1 has full discretion on how to execute and
ensure compliance of orders of this Hon’ble Tribunal and the statutory

requirements.

30. Neither the Consent to Establish, nor Operate under the Water Act
has been procured by Agra Development Authority.

31. Further, the CPEEHO requirements have also been unreasonably

bypassed.

32. The only inevitable conclusion to draw from the above stated facts is
that the compliance by R1 is only symbolic in nature and the dispute for
one small location i.e. Nalanda Town at Shamshabad Road will drag for

indefinite future.

33. When R1 has two paths to choose with regards to technology and
installation of STP, one with lower initial cost and higher maintenance
cost, second with slightly expensive initial cost and lower maintenance
cost, R1 has deliberately left the decision to an agency without

experience and merit to profit by choosing the first path.
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34. Further, it is submitted that no sludge removal and management plan

has been furnished by RI.

35. The dispute arising from unreasonable waiver of compliances of
UPPCB- consents and CPEEHO requirements that standardized the STP
related activity will essentially have long term ramifications wherein STP

will not deliver treated water as per requirement.

36. As on date, the STP was not being operated by anyone, sewage is
overflowing at multiple sites of the colony and sewage is drained into
the RCC drain - wherein sewage is stagnant because the construction of

drain is not complete.

37. The neutral observer, i.e. Regional Officer Uttar Pradesh Pollution
Board has deliberately abandoned to monitor the claims of R1 and

counter claims made by applicant.
38. It is submitted that R1 is a public institution belonging to State
Government and UPPCB is also administratively controlled by the same

State Government.

39. When one arm of same state government is pitted against the

another- the present instance of silence by UPPCB demonstrates bias.

40. It is submitted that R1 has abandoned merit and integrity and

conduct demonstrates malice.
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OPENING OF DRAIN BY ADA FOR RAIN WATER TRANSPORT
ON 19 JUNE 2025 AT GATE NO. 2 OF NALANDA TOWN

41. R1 claims to have opened the drain for the purpose of rain water

transport from the colony to STP of Dhandhupura.

42. The existing rain water harvesting and recharge sites situated at four

parks of the colony have been sealed off.

43. The drain is not constructed completely till date of this submission.
44. There is no segregation of rain water and sewage inside the colony.
45. The colour, smell and viscosity of water clearly indicates that alleged
rain water contains sewage. Any independent lab report will indicate the

truth.

46. Instead of tapping the sewage outflow from gate no. 2 towards the

STP, the sewage is being drained out from gate no. 2.

47. Further, R1 admits to have allowed the opening of drain in

contravention of Water Act section 24 and 25.
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48. It is submitted that sewage management by R1 Agra Development
Authority has to be undertaken in consideration to Category C-
Environmental Conditions for Buildings and Construction ( 50,000 square

meter to 1,50,000 square meter)

49. No matter how liberally orders of this Hon’ble Tribunal is
interpreted, R1 cannot seek exemption from compliance to it’s bye-laws

and prefer environmental degradation.

50. In brief, it is submitted that essential conditions of R1 are stated at

annexure P3 at page no. 32 of this written submission.

51. Re-use of treated water, segregation of rain water from entering the

sewage system is an essential environment preservation requirement.

5 August 2025 Drawn & Filed by:
AGRA Devanshu Bose
( APPLICANT IN PERSON)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION 36 OF 2023

IN
ORIGINAL APPLICATION No. 329 OF 2021

IN THE MATTER:

DEVANSHU BOSE ... APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS
..RESPONDENT

ANNEXURE P1

PHOTOGRAPHS

OF

THE

SITE

Dated 5 AUGUST 2025
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{5 6PS Map Camera

Agra, Uttar Pradesh, India
185, Village Rajrai, Agra, Uttar Pradesh 282001, India
Lat 27124313° Long 78.043398°

05/08/2025 10:34 AM GMT +05:30

SEWAGE OVERFLOWING OPPOSITE PARK NO.4 OF NALANDA TOWN
(OPPOSITE TO SITE OF STP)
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e m GPS Map Camera

‘.!_'j 4

Agra, Uttar Pradesh, India
110, Village Rajrai, Agra, Uttar Pradesh 282001, India =
Lat 2712368° Long 78.043432° b7
05/08/2025 10:36 AM GMT +05:30 S e

SITE WHERE SEWAGE IS DRAINED
( GATE no. 2 of Nalanda Town)

When drain is not completely constructed
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Agra, Uttar Pradesh, India

109, Village Rajrai, Agra, Uttar Pradesh 282004,
India

Lat 27123636° Long 78.043527°

05/08/2025 10:37 AM GMT +05:30

-l [

STAGNANT AND FULL SEWAGE OPEN DRAIN
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] . R
@ GPS Map Camera

& Agra, Uttar Pradesh, India

§ Lat 27.123718° Long 78.043408°
05/08/2025 10:38 AM GMT +05:30

1

SITE FROM WHERE RAW SEWAGE OF COLONY IS DISCHARGED
(GATE NO.2.)
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| Lat 27123333° Long 78.044135°
* 05/08/2025 10:40 AM GMT +05:30

=

-

Sewage overflowing inside the colony of Nalanda Town
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w GPS Map Camera

Rajrai, Uttar Pradesh, India

13, Nalanda Town, Rajrai, Uttar Pradesh 282001, India
Lat 27122259° Long 78.045704°

05/08/2025 10:47 AM GMT +05:30

IN CENTER (RCC DRAIN where Sewage is stagnant-
Site- Funeral Home Adjacent to the Colony)
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a‘.

& India
¥ Lat 27124274° Long 78.047676°
05/08/2025 10:53 AM GMT +05:30

T e

Site- St Augustin School

Sewage drain has been blocked with mud and soil. ( In Center)
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£ GPS Map Camera

Agra, Uttar Pradesh, India

42fx+m6f, Vinayak Vihar, Vishwakarmapuram
Colony, Agra, Uttar Pradesh 282001, India
Lat 27124212° Long 78.047847°

05/08/2025 10: 53 AM GMT +05:30

o » 1-'-" .;5?} (e~ S ‘H.,. al ,f";-;
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Agra, Uttar Pradesh, India
' A2gx+49r, Rajrai Rd, Ritika Vihar, Agra, Uttar Pradesh 282001,
India
Lat 27.125273° Long 78.047994°
05/08/2025 10:56 AM GMT +05:30

T e A

Empty- Drain at Rajrai Road
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, Uttar Pradesh, India

49r, Rajrai Rd, Ritika Vihar, Agra, Uttar Pra R 282001,

g s g |

a GPS Map Camera

*‘i m GPS Map Camera I

Agra, Uttar Pradesh, India
42fx+w6p, Rajrai Rd, Vishwakarmapuram Colony, Agra, Uttar
Pradesh 282004, India

Lat 27124893° Long 78.048354°

05/08/2025 10:58 AM GMT +05:30

Site: St Mary School
STATUS: UNDER CONSTRUCTION
Place where open drain is converted into covered drain- half way between

colony of Nalanda Town to Ekta Chowki
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION 36 OF 2023

IN
ORIGINAL APPLICATION No. 329 OF 2021

IN THE MATTER:

DEVANSHU BOSE ... APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS
..RESPONDENT

Annexure P-2

RTI response
provided by
R1 Agra Development Authority
dated 2 AUGUST 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION 36 OF 2023

IN
ORIGINAL APPLICATION No. 329 OF 2021

IN THE MATTER:

DEVANSHU BOSE ... APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS
..RESPONDENT

Annexure P-3

Agra Building ByLaws-2017(Amended)

adopted

on

21-12-2017
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WRARY AT 1241/8—3—17—34 R/ 2008, Rts: 31 FATAR, 2017 BT GAEH
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AT SUEn @ @ve R "EaH 10 §9R eley w1 arer Rt @, #
e arex R Rew / Rerdfice arey &1 agwam gffea R smom -

2. 3T AT B JRITA WRA TOR R AN Afea fAfeeT ardeifi-2016 (Sustainable
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5. Ease of Doing Business @ a=mfa Business Reform Action Plan 2017 & @ra-aa+
¥ Stipulate that Plinth inspection is done within 7 days of intimation @ gfeeTrd
W o v e Sufift—2008 (@URieAE 2011 UF 2016) H fAmTaq wwIv— 3.16
(@) q@1 e o —

T TRR-3.16 (®) fmior &d &1 o /g
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o A el Ren @ srrfa aaa sy avs] @ slgd) A9 R Aol
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BT B 6 AS R BIeTEE & agEr & fmin fear war @) of? @' arar s
2 & waa @l /Pefveal grr ©iea qaFfRm vew fAEta @ Rew ooy @
TER-3.1.1 & =t aftfa s | Im=1ika #1d 97 SR W TR fFEe
fawra affam, 1973 @ aR—52 @ =l argeg fmfor | gav fsfor s T
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WM W o wd @ Hee wx Rar s | g8 sdad sfemw o7 s Raw

¥ gfaf¥=a & smedt )

6. Ease of Doing Business @ 31=T*fd Business Reform Action Plan 2017 & ®raf=aas
8 Stipulate that Final completion occupancy certificate is provided within 8 days
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aRRre—15

Environmental Conditions for Building and Construction
(Category "A”: 5000 sqmt - 20000 sqmt)

Medium

Environmental conditions

Natural Drainage

The inlet and outlet point of natural drain system should be
maintained with adequate size of channel for ensuring
unrestricted flow of water.

Water conservations

Rain Water
Harvesting

and Ground Water
Recharge

A rain water harvesting plan needs to be designed where the
recharge bores (minimum one per 5000 sqm of built-up area)
shall be provided. The rain water harvested should be stored in
a tank for reuse in household through a provision of separate
water tank and pipeline to avoid mixing with potable municipal
water supply. The excess rain water harvested be linked to the
tube well bore in the premise through a pipeline after filtration in
the installed filters.

2(a)

The unpaved area shall be more than or equal to 20% of the
recreational open spaces.

Solid Waste
Management

Separate wet and dry bins must be provided at the ground level
for facilitating segregation of waste.

Energy

In common areas, LED/ solar lights must be provided.

Air Quality and
Noise

Dust, smoke and debris prevention measures such as screens,
barricading shall be installed at the site during construction.
Plastic/ tarpaulin sheet covers must be used for trucks bringing
in sand and material at the site.

5a)

The exhaust pipe of the DG set, if installed, must be minimum
10m away from the building. In case it is less than 10m away,
the exhaust pipe shall be taken up to 3m above the building.

Green cover

A minimum of 1 tree for every 80 sqm of land shall be planted
and maintained. The existing trees will be counted for this
purpose. Preference should be given to planting native species.

6(a)

Where the trees need to be cut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall be done with the obligation to provide continued
maintenance for such plantations.
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TRRre—16

Environmental Conditions for Building and Construction
(Category “B": 20000 sqmt - 50000 sqmt)

Medium

Environmental conditions

Natural Drainage

Thai in[et and outlet point of natural drain system should be
maintained with adequate size of channel for ensuring
unrestricted flow of water.

Water conservations —
Rain Water Harvesting
and Ground Water
Recharge

A rain water harvesting plan needs to be designed where the
recharge bores (minimum one per 5000 sqm of built-up area)
shall be provided. The rain water harvested should be stored
in a tank for reuse in household through a provision of
separate water tank and pipeline to avoid mixing with potable
municipal water supply. The excess rain water harvested be
linked to the tube well bore in the premise through a pipeline
after filtration in the installed filters.

2(a)

The unpaved area shall be more than or equal to 20% of the
recreational open spaces.

Solid Waste
Management

Separate wet and dry bins must be provided at the ground
level for facilitating segregation of waste.

Energy

In common areas, LED/ solar lights must be provided.

4(a)

At least 1% of connected applied load generated from
renewable energy source such as photovoltaic cells or wind
mills or hybrid should be provided.

4(b)

As per the provisions of the Ministry of New and Renewable
energy solar water heater of minimum capacity 10 litres/4
persons (2.5 litres per capita) shall be installed.

4(c)

Use of flyash bricks: Fly ash should be used as building
material in the construction as per the provisions of Fly Ash
Notification of September, 1999 and as amended from time
to time.

Air Quality and Noise

Dust, smoke and debris prevention measures such as
screens, barricading shall be installed at the site during
construction. Plastic/ tarpaulin sheet covers must be used for
trucks bringing in sand and material at the site.

5a)

The exhaust pipe of the DG set, if installed, must be
minimum 10m away from the building. In case it is less than
10m away, the exhaust pipe shall be taken up to 3m above
the building.

Green cover

A minimum of 1 tree for every 80 sqm of land shall be planted
and maintained. The existing trees will be counted for this
purpose. Preference should be given to planting native
species.

6(a)

Where the trees need to be cut, compensatory plantation in
the ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is
cut) shall be done with the obligation to provide continued
maintenance for such plantations.
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RAre—17
ons for Building and Construction
sqmt)

Medium

Environmental conditions

Natural Drainage

Thq inlet and outlet point
maintained with adequat
unrestricted flow of water.

of n_atural drain system should be
€@ size of channel for ensuring

Water conservations
- Rain Water
Harvesting and
Ground Water
Recharge

A rain water harvesting plan needs to be designed where the
recharge bores (minimum one per 5000 sqm of built-up area)
shall be provided. The rain water harvested should be stored
in a tank for reuse in household through a provision of
separate water tank and pipeline to avoid mixing with potable
municipal water supply. The excess rain water harvested is to
be linked to the tube well bore in the premise through a
pipeline after filtration in the installed filters.

2(a)

The unpaved area shall be more than or equal to 20% of the
recreational open spaces.

2(b)

The ground water shall not be withdrawn without approval
from the competent authority

2(c)

Use of potable water in construction should be minimized.

2(d)

Low flow fixtures and sensors must be used to promote water
conservation,

2(e)

Separation of grey and black water should be done by the use
of dual plumbing system.

Solid Waste
Management

Separate wet and dry bins must be provided at the ground
level for facilitating segregation of waste.

3(a)

All non-biodegradable waste shall be handed over to
authorized recyclers for which a written tie-up must be done
with the authorized recyclers.

3(b)

Organic waste composter/vermiculture pit with a minimum
capacity of 0.3 Kg/tenement/day must be installed wherein
the STP sludge may be used to be converted to manure
which could be used at the site or handed over to authorized
recyclers for which a written tie-up must be done with the
authorized recyclers.

Energy

In common areas, LED/solar lights must be provided.

4(a)

At least 1% of connected applied load generated from
renewable energy source such as photovoltaic cells or wind
mills or hybrid should be provided.

4(b)

As per the provisions of the Ministry of New and Renewable
energy solar water heater of minimum capacity 10 litres/4
persons (2.5 litres per capita) shall be installed.

4(c)

Use of flyash bricks: Fly ash should be used as building
material in the construction as per the provisions of Fly Ash
Notification of September, 1999 and as amended from time to
time.

4(d)

Use of concept of passive solar design of buildings using
architectural design approaches that minimize energy

consumption in buildings by integrating conventional energy- |
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S. No.

Medium

Environmental coenditions

efficient devices, such as mechanical and

TR
t d ele
fans, lighting fixtures and other equipment, withdﬂr:; ;:;ns?vt

design elements, such as building ori i

{ ents, @ onentation, landscapi
efficient bUIldl.ng. envelope, appropriate fenestmptigﬁl
increased day lighting design and thermal mass. '

4(e)

Opglmlge use of energy systems in buildings that s;hm.ﬂj“I
maintain a specific indoor environment conducive to the
funcllc_:nal requirements of the building by following mandatory
compliance measures (for all applicable buildings) as
recommended in the Energy Conservation Building Code
(E(IZI:C) 2007 of the Bureau of Energy Efficiency, Government
of India.

Air Quality and Noise

Dust, smoke and debris prevention measures such as
screens, barricading shall be installed at the site during
construction. Plastic/ tarpaulin sheet covers must be used for
trucks bringing in sand and material at the site.

5a)

The exhaust pipe of the DG set, if installed, must be minimum
10m away from the building. In case it is less than 10m away,
the exhaust pipe shall be taken up to 3m above the building.

Green cover

A minimum of 1 tree for every 80 sqm of land shall be planted
and maintained. The existing trees will be counted for this
purpose. Preference should be given to planting native
species.

6(a)

Where the trees need to be cut, compensatory plantation in
the ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is
cut) shall be done with the obligation to provide continued
maintenance for such plantations.

Sewage Treatment
Plant

Sewage treatment plant with capacity of treating 100% waste
water shall be installed. Treated water must be recycled for
gardening and flushing.

Environment
Management Plan

The environment infrastructure like Sewage Treatment Plant,
Landscaping, Rain Water Harvesting, Power backup for
environment, Infrastructure, Environment Monitoring, Solid
Waste Management and Solar and Energy conservation,
should be kept operational through Environment Monitoring
Committee with defined functions and responsibility.

3 BRSNSt i RS o P o |
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